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House on 26th August, 1966 some Hon'ble 
Members have made enquiries whether it is a 
fact that Dr. Karan Singh had offered to resign 
when there was some controversy about the 
views expressed by him regarding the liaguistic 
reorganisation of the State of Jammu and 
Kashmir. I have ascertained the facts. Dr. 
Karan Singh had given his personal views in 
the course of a casual interview given to a press 
correspondent. In certain quarters a question 
was raised about the proprie'y of the Governor 
having expressed these views. Dr. Karan Singh 
then met the then Prime Minister. Shri Lal 
Bahadur Shastri, and offered to resign. 
Shastriji advised him not to resign even though 
Dr. Karan Singh urged that he should be 
allowed to do so. 

THE     ELECTRICITY     (SUPPLY) 
AMENDMENT BILL,   1966—contd. 

 

 



6545 Electricity (Supply) [ RAJYA SABHA ] Amendment Bill, 1966 6546 

 



6547 Electricity (Supply) [10 SEP. 1966] Amendment Bill, 1966 6548 

 



     6549 Electricity (Supply) [RAJYA SABHA] Amendment Bill, 1966 6550 

 

DR. B. N. ANTANI (Gujarat) : Madam 
Deputy Chairman, I rise to support the 
Electricity (Supply) Amendment Bill, 1966 
but while doing so, I would like to offer some 
general remarks on the amendments intended. 
At the outset let me say that it is recognised by 
all that the development of agriculture depends 
mainly on supply of electricity. Therefore 
electrification of rural areas must be given top 
priority. 

I entirely agree with the previous speaker that 
attention is not being given to rural 
electrification.   Ever since    1948-up till date 
that objective has not bee» substantially 
achieved and I feel that the hoa.    Minister 
while contemplating this Bill should have given 
prior thought to this objective.   While demands 
for electricity to illuminate cities    and    towns 
are readily met demands to electrify villages 
are scantily met.   At least this is the position in 
the area from which Ii come where rains are 
scanty, and where wells have to be. sunk to 
feed agriculture. I have been witnessing the 
agriculturists being sent from pillar to post for 
electricity. Surely this aspect should not go 
unnoticed   while   contemplating   amendments 
in this law, when demand    for electricity in the 
villages could not be met.   Even crude oil 
could not be supplied to the   extent required so 
that th* agriculturists have to go on a march to 
the    Collector's   bungalow to    demand either 
crude oil or electricity for their village wells.    
In this respect,  Madam, blackmarket is 
rampant and corruption is so immense that the 
less said about it   the   better.    These    are    
immediate matters of public policy and may 
involve some of    the    proposed    
amendments. Otherwise on the whole this is a 
commendable measure and should be sup-
ported. 

Frankly, Madam, I am not convinced of the 
importance of the amendment regarding 
publication of schemes of about Rs. 25 lakhs 
etc. The justification put forward is not worth 
considering when the advantages are thought 
of. After all, the object is to invite public 
opinion, suggestions or objections from the 
people involved and to find out its effect on 
their lives and property. Why should that be 
denied ? I have seen and considered the 
justification regarding huge irrigation schemes 
being not published but I remain unconvinced. 
I therefore suggest that publication of such 
schemes must be provided for irrespective of 
expenditure. 

Madam, the proposed amendment to omit 
the period of disqualification for 12 months for 
retired Members of the legislature and local 
bodies certainly smacks of backdoor 
patronage. Madam, 
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ia a nutshell this will mean imposition of the 
Congress dynasty on the country ia the name 
of democracy. This is a device to create places 
to rehabilitate the defeated Congress 
candidates. I know of a place where a post was 
created in the Electricity Department—Ad-
viser, Electricity Board—for a defeated 
candidate. In Gandhidam, Madam, in order to 
induce people who were unwilling to accept 
Congress tickets posts were created in the 
Gandhidam Development Authority and there 
the defeated candidates were also 
rehabilitated. (Interruptions) I come from the 
place where we have defeated 125 Congress 
candidates in the last general elections and 
they have created places in order to re-
habilitate them, and to show to the people that 
they are important persons. 

Madam, the mover of the Bill said about 
paucity of personnel and it seems that if the 
Congress people would not be there, if these 
defeated people would not be there, there will 
be no persons available. I emphasise the 
argument when, I say it seems that if the cock 
wiil not crow the sun will not rise. If amounts 
to that. I would therefore appeal to the hon. 
mover of the Bill to drop this amendment 
particularly at this time when the general 
elections are coming loathe to introduce 
politics in anofher-wise innocuous Bill but this 
is a time when this sort of amendment will 
only smack of backdoor patronage to the de-
feated Congress candidates, to find places for 
them and to provide for them. I therefore feel 
that this should be foregone. 

There are amendments regarding returns on 
investment. I submit that reasonable returns 
should be provided for, taking into 
consideration the economy of the country. 

Madam, I shall conclude my remarks after 
saying a few words regarding the 
functioning of the State Electricity Boards. 
There is a provision to give representation on 
the State Electricity Consulative Council to 
industry, commerce, transport, agri-
L124RS/66—6 

culture and labour. Has the Government 
vanned the personnel of such Councils in all 
the States ? 1 wish they do so. Are these 
Boards functioning above corruption ? 
Madam, these days to find out any Department 
above corruption—I am certain from top to 
bottom it is so—is a difficult matter but when 
corruption becomes abnormal the eyes of the 
Government must open and the penal rod most 
operate. The State Electricity Boards on the 
whole, 1 know from experience, are doing 
well, but I submit they are expected, in 
American phraseology, to do weller. With 
these remarks, Madam, I support the Bill. 
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SHRIMATI DEVAKJ GOPIDAS (Kerala) : 

Madam Deputy Chairman, I stand up to 
support the Electricity (Supply) Amendment 
Bill, 1966 and at the same time I hope that our 
Minister will come forward with a more 
comprehensive Bill because this Act is already 
obsolete. It is dated 1948. Ihe object of the Bill 
is to remove certain difficulties encountered in 
the working of the Electricity (Supply) Act, 
1948 and to effect some necessary changes in 
the Act for power development and speedy ex-
tension of electricity in our country. Apart 
from its domestic use, electricity is a strategic 
element for the accelerated development of the 
country. Generation and supply of electric 
power is the most essential thing for our 
economic development, both in the agriculture 
and industrial sectors.   Therefore,    we 
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understand the importance of developing 
electricity in our country, in fact, the great 
piogiess of Russia aud America has been 
achieved mainly because of the power 
development th«ie. .For example, we nnd that 
the per capita generation oi power here is only 
75 kw hours, whereas in advanced nation* it is 
2,000 kw hours. In the USA >t is extending up 
to 5,000 or 10,000 kw hours. There-fore, they 
are having mjjh more development in all 
spheres. 

Now, for the speedy extension of electricity 
in the country, two things are important, i.e., 
the electricity rates and the question of 
percentage return. For domestic consumption 
and moie so for agricultural purposes, the rates 
will have to be reduced. The charges should not 
be more than 9 paise per unit and no minimum 
charges should bi > caused on consumption for 
agricultural purposes. We find tbat only tea per 
cent of the total production of power is being 
utilised for agricultural purposes in our country 
and 70 per cent is being utilised for industrial 
purposes. Rfgardin£ the percentage return also 
there must be some reduction. There must be 
some revision of the existing Act accordingly. 

Markedly backward areas with regard to 
power supply and extension must be treated on 
a different footing. The Planning Commission's 
Team to investigate how to accelerate 
devoopmeut in backward areas have 
recommended that heavy investments must be 
made on power, communications und Mich other 
things, without caring for returns on a surplus 
basis. Therefore, this Act re^ quires revision in 
his direction also. 

An all-India grid and service uniformity and 
uniform rates should be ensured. It is a 'must'. 
I am really sorry to say that our planning in 
respect ol production and supply of electricity 
ur to this time is entirely defective. Then is no 
all-India plan. Up to this thru the construction 
of ryojects ara' genera tion of power is entirely 
left to the State*! resources, so much so that 
we tit an able to tap even a fringe of the 
resources 

available and utilise them for the bens-tit of the 
country as a whole.   Natural resouzces should  
be eonsuieied as the assets of ihe whole nation 
and should be developed and utilised for the 
development of the whole country.    The mam 
mistake committed is to leave the power and 
irrigation projects as State SUDJCCIS. For 
example, take    the case   of    the Nagarjunsagar 
project in   Andhra Pradesh.   For its completion 
enough iuua.» are to be made available.    We 
nnd that Dy the construction of such a big 
project like the Narmada Valley project, etc., we 
will be able to meet the tood dehcit in our 
country.  After nineteen years of independence 
the most important projects which are meant to 
beneht    the whole country are not completed   
yet. Why i   Because we know that from the 
State budget* they are not able to spend much 
money for these big projects.   If such projects 
are taken up and completed as Central projects, 
our food problem would have been solved.   I 
have    no doubt that we can do   it   by   
bringing under cultivation    large acres of land. 
When we pass through Andhra Pradesh by train 
we find that such black fertile soil is not being 
cultivated.   We know that there is enough sub-
soil water not only in the Ganges   valley but   
everywhere, and we are not able to utilise it 
because there is not enough power to pump it 
up.   At this juncture I would like    to ask    the   
Minister    concerned whether we have made any 
review of the irrigation projects and I would like 
to ask how much power we have been able to 
utilise.   For example, there are so many wells 
constructed under    the Community 
Development scheme.   But so many of them are 
not being utilised because of want of power 
connection. That is tbe planning we are having.   
At this juncture I remember to   have read the 
other day the statement of one lady reporter 
from Russia giving her impressions about our 
plans, and to me it ap-i  pealed aa a correct 
appraisal.    She was quoting an instance   of our    
defective | planning and asked why there was 
state-I wise planning, why instead of construct-I 
Ing thermal stations in Andhra Pradesh I where 
there ls a belt of coal producing 1 area, that coal 
ia carried all the way to 
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[Shrimati Devaki Gopidas.] 
Madras to construct thermal station* there 
thereby increasing the cost of production ? 
Likewise there are ample resources to generate 
hydel power at relatively cheap rate aa a national 
wealth. Instead of developing that, the Govern-
ment have gone in for costly thermal projects. It 
appears that project! and units are given as gifts 
and donations to influential quarters who could 
exericse effective pull over the Central Ministry, 
especially the Planning Commission and the 
Finance Ministry. This attitude is entirely 
wrong. The rights and privileges of minorities 
are safeguarded by the Constitution. But tMs 
sort of all-India plan we must have. 

I wish to emphasise that in Kerala by its 
peculiar topography of quick descent from an 
elevation of 5000 to 8000 feet above sea level 
across a comparatively narrow strip of the 
Western Chats and because of its heavy rainfall 
ranging from 60 to 200 inches, average 120 
inches, per year, it lends ittell to economic 
hydro-power development. The land is traversed 
by numerous torrents rushing down the Ghats 
rendering that small State one of the richest in 
its hydel potential claiming as much as 7 per 
cent of India's total hydel resources. But in the 
matter of power development so far hydro-
electric schemes utilising about 35 per cent of 
the available potential have been taken up for 
execution, and of that what we have developed 
comes to only 8 per cent of the total resources. 
In spite of all that we find tbat that State is 
faced with severe power shortage during the 
summer months, at least four months every year. 

As a glaring instance of the discriminatory 
and unimaginative attitude of the Centre, let me 
cite the instance of the Iddikki project in 
Kerala which is the second big arch dam projects 
in the world and the first in this country. It is a 
Canadian collaboration project to the tune of 
54 crores of Canadian dol-lers on the pattern of 
the Kunda project in Madras, and the terms of 
investment are very much in our favour.   In 

.spite of all that we find that its work .s not 
progressing. This had been first ianctioned on 14-
1.63 and preliminary -vork had already started, 
and so many tamilies were evicted from the 
catchment area and about 300 engineers are j 
working there now. More than Rs. 3.5 'crores 
have been already spent this year ! itself. In spite 
of all that the agreement with the Canadian 
Government is not yet in sight. That is the 
position. Therefore, that is a slow process in 
which we are moving. In this year's budget a 
minimum of Rs. 7 crores was asked but Rs. 3.5 
crores was sanctioned, which is already spent. 
May I ask how we are going to progress with 
the construction of this hydel project ? Unless 
the first phase of the hydel power project is 
finished by 1970 there will be severe power 
shortage in the country. I am told tbat there is 
going to be a 30 MW thermal project and because 
of that the Iddikki project is to be reviewed. I 
would like to say that the Oil Refinery project, 
which is a Central project, is about to be 
commissioned, and a big fertiliser factory is 
coming there at Cochin. I would like to ask 
from which source we are going to give power 
for the successful and profitable running of these 
projects. These are only our investments and we 
have to see that we get a proper return from 
the investments. For want of power, at this 
juncture when there is food shortage, in the 
fertiliser factory there was a loss of about Rs. 1 
crore. I would like to emphasise that electricity is 
the most important factor for the development 
of our country, both agricultural and industrial, 
and for this we must have an all-India plan and 
we must take up this project. I would request 
the Minister to give due regard to the Iddikki 
project in Kerala State so that we may not be 
faced with further power shortage, and the 
signing of the agreement should be done 
immediately. Otherwise that will create an 
agitation in the State and I would request the 
Minister not to precipitate    such a positon. 

THE DEPUTY CHAIRMAN: Shrimati 
Sathe. I am calling the Minister at 4.45.   So 
be brief. 
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SHRIMATI TARA RAMCHANDRA SATHE 
(Maharashtra) : Madam Deputy Chairman, first 
I support this Electricity (Supply) Amendment 
Bill. I remember that in old college days one of 
our professors used to describe the natural 
resources in our country—we are rich, we have 
got bright sun, vast ocean, high mountains and 
heavy rains; we get the rain water which is sent 
back to the sea. That is how he used to say that 
nature must be laughing at us. But after 
independence we have started to have these 
hydro-electric power projects, and we are also 
generating thermal power. As you have given 
me very little time, I will come to the point ex-
actly. Now we have got so many works and 
electricity we are producing, and here comes 
the question of distribution. According to the 
Bill the charges should be uniform all over the 
country. There should not be any geographical 
principle involved in the charges. Why ? 
Because the urban people get electricity the 
villagers also should get electricitv at the same 
rates. Ours is a socialist state and it is not that 
only the rich should get the advantage and the 
poor should not. In the same way the villagers 
and the urban people should get the advantage. 
When I go to some villages In Maharashtra, we 
have got electricity and I am really very glad to 
say that electric lights are there. The villagers 
want fo use ft for lift irrigation. Especially in 
Maharashtra the lift irrigation is of a very low 
percentage, it is hardly 12 per cent, and ff the 
electricity charges are the same, ft will be 
easier for the Electricity Boards to take 
electricity to the remotest villages, never mind 
whether thev are in the forward area or back-
ward area or in the developed or undeveloped 
part of the countrv. The d'esel oil is used 
nowadays by the agriculturists, which is ten 
times costlier than electricity. So electricitv ls 
the urgent need of the villages. As far as food 
production ls concerned, h ls one of the 
essential duties of the Electricity Board and the 
Government to eive the advantage of electricity 
to the villages. 

And we have got the hon. Minister. Dr. 
Rao. who is very sincere and who knows the 
subject thoroughly and I   am 

sure that his Ministry will be helpful to the 
States and the Electricity Boards will be able 
to take electricity to the remotest parts of the 
country. 

And I would like to give a reply to the hon. 
Member there who criticised the Government 
that this clause is Inserted there to provide for 
people who do not get tickets or who loss the 
elections. It is not so because it is an honorary 
post ... (Interruptions) Coming to another 
point, I would like to request the lion. Minister 
to expeflite the work of the thermal station at 
Nagpur. Wa<er is required for this thermal 
station, which will be available from the Pench 
Project. And if this project is taken into consi-
deration early and if it is built, then Nagpur 
City will get this thermal power and drinking 
water and also three to four lakh acres of land 
will be irrigated. I wou1d request him to go 
through the matte? and expedite it. 

About the Chairman of the Electricity 
Boards, I feel that thev should be technical 
people just as in Maharashtra where the 
Chairman of the Electricity Board is a 
technical person, he is an engineer. If this 
condition is followed by other States, it will 
also be better. 

About private licensees there are 214 
private licensees in the country. So Whenever 
their contract is over, if the Electricity 
Department is not able to take it over and if it 
comes that the contract should be renewed, it 
should be on a yearly basis and not on a long-
term basis. 

About the charges, I would say that there 
should be no geographical principle involved. 
The charge for domestic consumption should 
be the same all over the coimtrv. If the doctor 
ls using It for his appliances which will be 
useful to Ni pr.tfents, the charges all over tbe 
country should be the same. Another thing is 
this. If it ls used for industries, for all 
Industries, the rate should be the same whether 
they are located In the city or in the villages. 

With these words, I support the Bill and 
thank you for having given me this 
opportunity. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION AND FOWER 
(DR. K. L. RAO) : Madam Deputy Chairman, I 
must thank the Members for their very useful 
suggestions and for their participation in the 
discussion of this Bill. There are some points 
which have been raised. I shall answer the 
most important points, a few of them. 

Firstly, in regard to the State Electricity 
Boards, they,have been established between   
1956 and    1961.    One    hon. Member said that 
the State Electricity Advisory Councils, were not 
established. tt is not so.   For all the States   
except Jammu and Kashmir and Nagaland, 14 
Councils have been  es'ablished.   Then one 
Member complained about the functioning; of 
the local Advisory Committee which  are 
optional, which have    been set uo in nme of the 
States.   Thev have been functioning, I would 
say, not very well, but no' in all places.   In 
Gujarat it  is  functioning very well.   Probably, 
ir MP it is not so.    And I would sav that one 
way of avoiding corruption and ensurine that the 
Boards shall act pro-n°r]v will he to eneraise 
these local Advisory Commitees; that is, In a   
small area, let these Committees meet and en-
unciate the principles  on  which    these 
connections should be given and by doing this 
the corruption can be   avoided. • 

Then one point on which hon. Members, 
especially from the Opposition Benches, have 
been agitated ls about his membership 
qualification, the withdrawal of the 12-month 
disqualification. (hnt is there at the present 
moment. I have heen verv sincerely trving to 
find out if there is any Committee in the world, 
whether in the United Kingdom or in anv other 
place, where a Member of Parliament has been 
disenfranchised hecause he has not spent 12 
months. There is no Parliamentarv Committee 
anywhere in the world. Why should our 
Members of Parliament be affected to that 
extent ? After all. we are fillinq an honorary 
post for which we give about Rs. 30 to Rs. 50 
dailv allowance One other Member was 
sayimr that it was a question of prestige. 
Where is the question of prestige ?   Why 
should 

not gentlemen in public life in this country be 
associated with State Electricity Boards? It is 
not only Members of Parliament that they are 
concerned with, there also the members of the 
local area, Members of the Legislature, 
members of even the local Panchayats, the 
Panchayat Board President and municipal 
members, everybody is debarred under the 
present section. This is harsh. It was done in 
those days when there was no such value 
attached to public men. I think that if we re-
move this early, we will really be keeping our 
self-respect. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh) : But non-officials wiH be Included. 

DR. K. L. RAO : Non-officials are all there. 
This pertains only to honorary posts so that 
members can attend some meetings. They are 
not paid except daily allowance. It is not any 
position of vantage or any position which any 
particular patronage ls conferred T would 
therefore appeal that we should not make much 
fuss about this membership. In fact, if there 
was so muc1! of feeling that this would be 
connected with elections. I would have taken 
snmc other course, but actually it has nothin" to 
do with them. This Bill was d-afted five years 
back. As one of the hon Members said it is not 
really a good comprehensive Act. It has been 
drafted bv an Englishman in 1948. V is verv 
old. The Englishmen modified their Acts al-
ready two times. They modernised their Bill 
and thev are at this Bill We should also do it 
likewise and we hone that in the next 
Parliament, in the next Lok Sabha, we will 
modernise the whole Act and simplify all this 
business of management of electricity. 

Then, the hon. Shri Patm and Shrimati Tara 
Ramchandra-Sathe said that engineers must be 
given preference in regard to appointment in 
these S'ate Electricity Boards. T entirely agree. 
This is after all electricity business and we 
have got a lot of electrical eneineers. very 
good, experienced engineers. I would appeal 
to the Stares to see that electrical engineers are 
given a better incentive by taking them into the 
Electri- 
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city Boards. Out of the 14 State Electricity 
Boards, there are only six Chairmen who are 
engineers and I say that the whole question 
will be set at rest if more and more electrical 
engineers are associated with the State 
Electricity Boards. In that connection, I would 
appeal to the Electricity Boards to appoint as 
many engineers as possible and others can be 
in the State Electricity Advisory Councils 
where industry and other interes's are 
represented. That is a forum where the 
working of the State Electricity Board is 
reviewed and that is the proper forum. So far 
as the State. Electricity Boards are concerned, 
they are merely organisations which are run-
ning the management of electricity and that is 
where some technical knowledge will be very 
useful. 

I come to the most important point about 
which the hon. Members have been saying, 
that is that we should have a uniform rate all 
over the country. Indeed it is a very good 
suggestion. That is an ideal one and the day 
we attain thaf, we would have taken 
integration to 'he whole country. In the USSR, 
in spite of the fact that it is seven times our 
country, there is a uniform rate and it is four 
kopecks per unit whether it is in the extreme 
western part of the USSR or the eastern part of 
the USSR. They have got a concession for the 
backward areas of Siberia of two kopecks per 
unit. Otherwise, except for the concession, it is 
all the same everywhere. So, it will be an ideal 
thing. That is what we should work to. But, 
unfortunately, in India we are just now 
handicaped for want of finances and the country 
is just developing. For example, we had 1,600 
miles of transmission lines before in-
dependence, before our Plans started. Now we 
have built up 16,000 miles. Unfortunately, one 
of the defects of electricity is that we should 
have the lines to run it through. I wish some-
body invents transmission of power without 
the lines. Somebody may invent it in the next 
century. We are now concerned with 
electricity generation. For the electricity 
generated, wires have to be put, poles have to 
be put and these are costly. And we have built 
from 1,600 miles to 16,000 miles of lines of 
110 K.V. and above. And we have been 

working on extending our lines. In spite of that 
there is a certain shortage in some places and a 
little bit of excess in some other places but we 
are not able to exchange power because of 
shortage of lines. For example, there was a 
severe power shortage in Kerala last year. But 
there was excess of power in Mysore but we 
could not transmit it because there was no line. 
Similarly, Andhra Pradesh has shortage of 
power but we could not transmit power to 
Andhra Pradesh, again, because there was no 
connecting line. Similarly, it is with o'her 
States. We have calculated very carefully the 
minimum requirement of lines that we have to 
put up in order to ensure that there is a certain 
mount of interchange of power between two 
contiguous States. We have come to the 
conclusion that 2,500 miles more of lines we 
have to put up. I am talking of higher tension 
lines of above 110 K.V. Then only it will be 
possible for us to exchange power from one 
Sfate to the other State and avoid this shortage. 
This will cost us about Rs. 40 crores. We are 
asking the Planning Commission to give this 
amount on a priority basis so that we can take 
up this work immediately. Once we are able to 
do this, we can overcome the shortage and 
work in some integrated manner. 

But, Madam, this is not enough for getting a 
uniform rate. The uniformi'y of rate can be 
assured only when it is possible to transfer huge 
amounts of blocks of power from one power 
station to the other. For example, if 500 M.W. 
of huge block of Rihand power has to go to 
Delhi, we want high transmission lines of 400 
K.V. and for this. we have calculated, we 
require 5,700 miles of line to be put up of 
which the cost would be about Rs. 300 crores. 
We hope we will be able to take it up in the 
Fifth Plan. If once we do tha«, 5.700 miles of 
high transmission lines involving Rs. 300 
crores, we wiH be able to transfer big blocks of 
power and then uniform rates can be introduced 
every-, where, but not today. Today it is not 
nossible because today we canno' ex-j change 
power. As I submitted, that is £ our ideal and 
we are going to work up J to that ideal.   
Unfortunately, we have 
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got limited resources according to which we 
have to work. On the whole we are doing 
fairly well. 

There is another matter about which an 
hon'ble Member was very particular and 
about which he was very impatient. I entirely 
agree with him. That is the case of rural 
electrification. In rural electrification, again, 
we have made good progress. I would say we 
have made an appreciable prorgess. Before 
independence we had electrified only 3,500 
villages. Now we have gone on to 54,000 
villages in 15 years. But I myself am not 
satisfied with that. We must go in for more 
and more villages because it is rural India 
which is most important, which can 
contribute to the prosperity of the nation. 
Especially by putting electricity in the rural 
areas, we can have extra amount of irrigation 
by pumping, we can do better storage, have 
better agro-industries, small industries and 
better storage for potatoes and so on; they 
wiH not be spoiled. Later on, in so many 
other ways, power can be used. It can be 
used in agricultural fields. In foreign 
countries, like the U.S.A. it is so much used 
that every farm there is electrified. If we 
once do it there will be a psychological 
effect. If we are able to give electricity to the 
rural areas those people will not come to the 
towns. And, therefore, we quite appreciate 
the importance of rural electricity for the 
country. In that respect we are trying our best 
to see that as much money is given in the 
Fourth Plan for rural electrification as is 
possible, 

I must submit one fact before hon'ble 
Members. There are 60 lakhs of wells in this 
countiy and we have been electrifying only 5 
lakhs of them. You can see the impatience of 
the people because we have done only 5 lakhs 
of wells. Our piogramme is to electrify 
another 7 lakhs in the Fourth Plan. I 
appreciate that it is inadequate, but I am 
afraid we have to wait for a few years more 
till we improve and see how we can lush on 
with this programme of rural electrification 
in our villages. It is a very important subject. 

I have been asked to close earlier but 
1 would submit one or two facts. Rural 
electrification of America was pushed forward 
because the rate of interest on money that was 
allotted to them was 
2 per cent, for 35 years. In our country the 
L.I.C, is giving money at the rate of 7i per cent, 
for rural electrification. Naturally, it is this high 
rate which is retarding the progress. Here tbe 
private sector is in my mind. Now we are doing 
it only through the Central funds. We are not in 
a position to mobilise the private sector money 
because the ra^e of interest is very high. But 
we are trying to sort out this whole subject to 
see how best we can proceed in this matter of 
accelerating the rural electrification 
programme. For that we are having 
discussions. We are expecting 4 American 
experts in the line of rural electrification. In 
America they have got the Rural 
Administration where they allot funds on a very 
low rate of interest. We are trying to find out if 
they can be of assistance to us also. They are 
coming here in the course of the next two or 
three days and we hope to discuss with them 
this subject. We shall see if we can get some 
accelerated rural electrification programme. 

With regard to materials like poles, cement 
and so on, they are much simpler matters. 
Once rural electrification is taken up in right 
earnest all these difficulties can be 
immediately solved. So about that there is no 
difficulty. 

I have got already a warning to wind up. I 
would submit that the best way to serve our 
rural India is to cover it with an electric 
network, with an electric sky, not the blue sky. 
Blue sky is no more good for us. It will be the 
first effort of the Government to bring every-
body together in this matter. If all of us 
combine together, we can create this electric 
net work. 

SHRI V. M. CHORDIA : We are not 
obstructing your Electricity Bill. Never, never. 

DR. K. L. RAO : We have got the largest 
amount of co-operation. I thought I should 
expect more criticism 
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but I have been given all co-operation. 
Everybody had expressed hope about 
developmental activities in this country. There 
seems to be no difference of opinion in this 
matter. That is the best thing that can be said 
about the integrated India. I submit to the 
hon'ble House to pass this Bill. 

THE DEPUTY CHAIRMAN : The question 
is : 

'That the Bill further to amend the 
Electricity (Supply) Act, 1948, as passed 
by the Lok Sabha, be taken into 
consideration." 

' The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall now 
take up the clause by clause consideration of 
the Bill.   There axe 24 

amendments to the various clauses. But the 
Members, in whose names the amendments 
stand, are not present. Therefore, I shall put 
clauses 2 to 24 together. 

Clauses 2 to 24 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

DR. K. L. RAO : Madam, I move : "That 
the Bill be passed." 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN :    The House 
stands adjourned sine die. 

The House then adjourned sin 
die at five of the clock. 
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